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[MADAM SPEAKER in the Chair]
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.. (cTaem)

A WEIGAT & T AT 161.

.. (o)
3t Yo PAR (HIeTN): feTE FBIGAT, H YD ©FH BT Afew faar 21 ... (Faer)
AL FREGAT : B YLADBIA H of ol

... (crgem)

11.01 hrs

At this stage, Shri Y.S. Jagan Mohan Reddy, Shri M. Anandan, Shri L. Rajagopal,
Shri Shailendra Kumar and some other hon. Members came and stood on the floor
near the Table.
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11.01%hrs
LT WRIGAT & T AT 161,
(Q. 161)
S GO BRI qAR : e WG], IY 2008 H NS @R B d1G < H Py SWT@] W
BIC-AIC RE B ®| ... (FagH) § IRHR § AR dTedl g 6 IRhR <7 7 3R fIemas
HERI, ¥ ARG JR&T DI AAGd B 3R ACd g b v T Y98 TR @& 87

... (cTagm)

MADAM SPEAKER: The House stands adjourned to meet again at 12.00 Noon.

11.03 hrs

The Lok Sabha then adjourned till
Twelve of the Clock.
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12.00 hrs

The Lok Sabha re-assembled at Twelve
of the Clock.

( Madam Speaker in the Chair)

MADAM SPEAKER: Now, Papers to be laid on the Table. Shri Charan Das
Mahant.

... (Interruptions)
PROF. SAUGATA ROY (DUM DUM): Madam, Justice Ganguly should be

removed. Let them bring the matter.... (Interruptions)

12.0 %2 hrs

At this stage, Shri L. Rajagopal, Prof. Saugata Roy, Shri N. Kristappa, Shri Y.S.
Jagan Mohan Reddy and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)

12.0 3% hrs.

PAPERS LAID ON THE TABLE
P AFET § TqOW FA FAT WET THIHIVT AN FAAT H A F7A (V. AR I /g :
szt wRledl, # I IR WEArh &t IRE vAR & 9 & AR ifhd fET wefia offs
TNdedRa Rad, 78 fioell & 99 2012-2013 & d1G @Rl & Ueh ufa (= dem Beh

HYDHROT) AT I R TATIRIEN Hfeida HHT Ueel TR ¥l gl

(Placed in Library, See No. LT 10057/15/13)
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ABU HASEM KHAN CHOUDHURY): Madam, on behalf of my

senior colleague Shri Ghulam Nabi Azad, I beg to lay on the Table:-

(1)

)

€)

(i)

(i)

(i)

(if)

(i)

(i)

A copy of the Annual Report (Hindi and English versions) of the
Lokopriya Gopinath Bordoloi Regional Institute of Mental Health,
Tezpur, for the year 2012-2013, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government
of the working of the Lokopriya Gopinath Bordoloi Regional Institute
of Mental Health, Tezpur, for the year 2012-2013.

(Placed in Library, See No. LT 10058/15/13)

A copy of the Annual Report (Hindi and English versions) of the
National Board of Examinations, New Delhi, for the year 2012-2013,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government
of the working of the National Board of Examinations, New Delhi, for
the year 2012-2013.

(Placed in Library, See No. LT 10059/15/13)

A copy of the Annual Report (Hindi and English versions) of the
National Institute of Tuberculosis and Respiratory Diseases, New Delhi,
for the year 2012-2013, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government
of the working of the National Institute of Tuberculosis and Respiratory
Diseases, New Delhi, for the year 2012-2013.

(Placed in Library, See No. LT 10060/15/13)
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4)

()

(6)

(i)

(if)

(i)

(if)

(iii)

(i)

(ii)

14

A copy of the Annual Report (Hindi and English versions) of the
National Institute of Biologicals, Noida, for the year 2012-2013,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government
of the working of the National Institute of Biologicals, Noida, for the
year 2012-2013.

(Placed in Library, See No. LT 10061/15/13)

A copy of the Annual Report (Hindi and English versions) of the Indian
Nursing Council, New Delhi, for the year 2012-2013.
A copy of the Annual Accounts (Hindi and English versions) of the
Indian Nursing Council, New Delhi, for the year 2012-2013, together
with Audit Report thereon.
A copy of the Review (Hindi and English versions) by the Government
of the working of the Indian Nursing Council, New Delhi, for the year
2012-2013.

(Placed in Library, See No. LT 10062/15/13)

A copy of the Annual Report (Hindi and English versions) of the
Postgraduate Institute of Medical Education and Research, Chandigarh,
for the year 2012-2013, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government
of the working of the Postgraduate Institute of Medical Education and
Research, Chandigarh, for the year 2012-2013.

(Placed in Library, See No. LT 10063/15/13)
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(7)

(i)

(if)

15

A copy of the Annual Report (Hindi and English versions) of the
National Institute of Mental Health and Neuro Sciences, Bangalore, for
the year 2012-2013, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government
of the working of the National Institute of Mental Health and Neuro
Sciences, Bangalore, for the year 2012-2013.

(Placed in Library, See No. LT 10064/15/13)
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THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF NORTH
EASTERN
PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR): On behalf of

REGION AND MINISTER OF STATE IN THE MINISTRY OF

my colleague Shri G.K. Vasan, I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-

section (1) of Section 619A of the Companies Act, 1956:-

(a)

(b)

2)

(i)

(ii)

(i)

(i)

(i)

(i)

Review by the Government of the working of the Central Inland
Water Transport Corporation Limited, Kolkata, for the year 2012-
2013.

Annual Report of the Central Inland Water Transport Corporation
Limited, Kolkata, for the year 2012-2013, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.

(Placed in Library, See No. LT 10065/15/13)

Review by the Government of the working of the Cochin Shipyard
Limited, Kochi, for the year 2012-2013.

Annual Report of the Cochin Shipyard Limited, Kochi, for the year
2012-2013, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 10066/15/13)

A copy of the Annual Administration Report (Hindi and English
versions) of the Kandla Port Trust, Kandla, for the year 2012-2013.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Kandla Port Trust, Kandla, for
the year 2012-2013.
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(iii)) A copy of the Annual Accounts (Hindi and English versions) of the

(iv)

Kandla Port Trust, Kandla, for the year 2012-2013, together with
Audit Report thereon.
A copy of the Review (Hindi and English versions) by the
Government on the Audited Accounts of the Kandla Port Trust,
Kandla, for the year 2012-2013. ... (Interruptions)

(Placed in Library, See No. LT 10067/15/13)

THE MINISTER OF COAL (SHRI SHRIPRAKASH JAISWAL): I beg to lay
on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-

section (1) of section 619A of the Companies Act, 1956:-

(a)

(b)

(1)

(ii)

(i)

Review by the Government of the working of the Singareni
Collieries Company Limited, Khamman, for the year 2012-2013.
Annual Report of the Singareni Collieries Company Limited,
Khamman, for the year 2012-2013, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.\

(Placed in Library, See No. LT 10068/15/13)

Review by the Government of the working of the Coal India
Limited, Kolkata, and its subsidiary companies for the year 2012-
2013.

Annual Report of the Coal India Limited [Vol. I and Vol. II (Part I &
IT)], Kolkata, for the year 2012-2013, and its subsidiary companies
alongwith Audited Accounts and comments of the Comptroller and
Auditor General thereon.

(Placed in Library, See No. LT 10069/15/13)
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(2) A copy each of the following Notifications (Hindi and English versions)
under sub-section (1) of Section 28 of the Mines and Minerals (Development and
Regulation) Act, 1957:-
(1) S.0. 784(E) published in Gazette of India dated 20™ March, 2013,
making certain amendments in the Notification No. S.0. 2155(E)
dated 21% September, 2011.
(i)  S.O. 942(E) published in Gazette of India dated 11™ April, 2013,
making certain amendments in the Notification No. S.O. 784(E)
dated 20" March, 2013.
(Placed in Library, See No. LT 10070/15/13)

THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA): I beg to lay

on the Table a copy each of the following papers (Hindi and English versions)

under sub-section (1) of Section 619A of the Companies Act, 1956:-

(1 @ Review by the Government of the working of the MECON
Limited, Ranchi, for the year 2012-2013.

(i)  Annual Report of the MECON Limited, Ranchi, for the year

2012-2013 alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 10071/15/13)

2) ) Review by the Government of the working of the Steel Authority
of India Limited, New Delhi, for the year 2012-2013.
(i1))  Annual Report of the Steel Authority of India Limited, New
Delhi, for the year 2012-2013 alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 10072/15/13)
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3)

4)

()

(6)

(1)

(i)

(i)

(i)

(i)

Review by the Government of the working of the Bisra Stone
Lime Company Limited, Kolkata, for the year 2012-2013.

Annual Report of the Bisra Stone Lime Company Limited,
Kolkata, for the year 2012-2013, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 10073/15/13)

Review by the Government of the working of the Eastern
Investments Limited, Kolkata, for the year 2012-2013.

Annual Report of the Eastern Investments Limited, Kolkata, for
the year 2012-2013, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 10074/15/13)

Review by the Government of the working of the MOIL Limited,
Nagpur, for the year 2012-2013.

Annual Report of the MOIL Limited, Nagpur, for the year 2012-
2013, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 10075/15/13)

Review by the Government of the working of the NMDC
Limited, Hyderabad, for the year 2012-2013.

Annual Report of the NMDC Limited, Hyderabad, for the year
2012-2013, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 10076/15/13)

19
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(i)

20

Review by the Government of the working of the MSTC Limited,
Kolkata, for the year 2012-2013.

Annual Report of the MSTC Limited, Kolkata, for the year 2012-
2013 alongwith Audited Accounts and comments of the

Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 10077/15/13)

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI): I beg

to lay on the Table:-

(O
(i)
2 O
(i)

A copy of the Annual Report (Hindi and English versions) of the
Centre for Cultural Resources and Training, New Delhi, for the
year 2012-2013, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Centre for Cultural Resources
and Training, New Delhi, for the year 2012-2013.

(Placed in Library, See No. LT 10078/15/13)

A copy of the Annual Report (Hindi and English versions) of the
Kalakshetra Foundation, Chennai, for the year 2011-2012,
alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the
Government of the working of the Kalakshetra Foundation,

Chennai, for the year 2011-2012.
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(3) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (2) above.

(Placed in Library, See No. LT 10079/15/13)

(4) (1) A copy of the Annual Report (Hindi and English versions) of the
Central University of Tibetan Studies, Varanasi, for the year 2012-
2013.

(i1)) A copy of the Annual Accounts (Hindi and English versions) of the
Central University of Tibetan Studies, Varanasi, for the year 2012-

2013, together with Audit Report thereon.
(iii)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Central University of Tibetan

Studies, Varanasi, for the year 2012-2013.
(Placed in Library, See No. LT 10080/15/13)

(5) (1) A copy of the Annual Report (Hindi and English versions) of the
West Zone Cultural Centre, Udaipur, for the year 2012-2013,
alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the West Zone Cultural Centre,
Udaipur, for the year 2012-2013.

(Placed in Library, See No. LT 10081/15/13)

(6) A copy of the Ancient Monuments and Archaeological Sites and Remains
(Amendment) Rules, 2011 (Hindi and English versions) published in Notification
No. G.S.R. 37(E) in Gazette of India dated 20" January, 2012 under Section 38 of

the Ancient Monuments and Archaeological Sites Remains Act, 1958.
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(7) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (6) above.

(Placed in Library, See No. LT 10082/15/13)

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): 1beg to lay on the Table:-

(1) () A copy of the Annual Report (Hindi and English versions) of the
Central Warehousing Corporation, New Delhi, for the year 2012-
2013, alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Warehousing
Corporation, New Delhi, for the year 2012-2013.

(Placed in Library, See No. LT 10083/15/13)

(2) A copy of Notification No. G.S.R.697(E) (Hindi and English versions)
published in Gazette of India dated 22™ October, 2013 notifying the Factory-wise
Fair and Remunerative Price of Sugar for the sugar season 2012-13 under sub-
section (6) of Section 3 of the Essential Commodities Act, 1955.

(Placed in Library, See No. LT 10084/15/13)

(3) A copy of the Warehousing (Development and Regulatory) Authority,
appointment of Chairperson and other members (Amendment) Rules, 2013 (Hindi
and English versions) published in Notification No. G.S.R. 669(E) in Gazette of
India dated 3™ October, 2013 under Section 52 of the Warehousing (Development
and Regulation) Act, 2007.

(Placed in Library, See No. LT 10085/15/13)
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(4) A copy of the Notification No. G.S.R.730(E) (Hindi and English versions)
published in Gazette of India dated 12" November, 2012, rescinding of
Warehousing (Development and Regulatory) Authority-Financial and Managerial
Powers Rules, 2010 issued under sub-section (2) of Section 50 of the Warehousing
(Development and Regulation) Act, 2007.

(Placed in Library, See No. LT 10086/15/13)

(5) A copy of the Legal Metrology (Government Approved Test Centre) Rules,
2013 (Hindi and English versions) published in Notification No. G.S.R. 593(E) in
Gazette of India dated 5™ September, 2013 under sub-section (4) of Section 52 of
the Legal Metrology Act, 2009.

(Placed in Library, See No. LT 10087/15/13)

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION AND MINISTER OF STATE OF THE
MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA): 1
beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-
(a) (1) Statement regarding Review by the Government of the working of
the National Fertilizers Limited, New Delhi, for the year 2012-
2013.
(11)  Annual Report of the National Fertilizers Limited, New Delhi, for
the year 2012-2013, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 10088/15/13)
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(b)

(©)

(d)

(e)

(i)

(i)

(i)

(i)

(i)

Statement regarding Review by the Government of the working of
the Madras Fertilizer Limited, Chennai, for the year 2012-2013.
Annual Report of the Madras Fertilizer Limited, Chennai, for the
year 2012-2013, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 10089/15/13)

Statement regarding Review by the Government of the working of
the Fertilizer Corporation of India Limited, New Delhi, for the
year 2012-2013.

Annual Report of the Fertilizer Corporation of India Limited, New
Delhi, for the year 2012-2013, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 10090/15/13)

Statement regarding Review by the Government of the working of
the Hindustan Fertilizer Corporation Limited, New Delhi, for the
year 2012-2013.
Annual Report of the Hindustan Fertilizer Corporation Limited,
New Delhi, for the year 2012-2013, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.
(Placed in Library, See No. LT 10091/15/13)
Statement regarding Review by the Government of the working of
the FCI Aravali Gypsum and Minerals India Limited, Jodhpur, for
the year 2012-2013.

24
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(2

(h)

(ii)

(i)

(i)

(i)

25

Annual Report of the FCI Aravali Gypsum and Minerals India
Limited, Jodhpur, for the year 2012-2013, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.

(Placed in Library, See No. LT 10092/15/13)

Statement regarding Review by the Government of the working of
the Projects and Development India Limited, Noida, for the year
2012-2013.

Annual Report of the Projects and Development India Limited,
Noida, for the year 2012-2013, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 10093/15/13)

Statement regarding Review by the Government of the working of
the Brahmaputra Valley Fertilizer Corporation Limited,
Dibrugarh, for the year 2012-2013.
Annual Report of the Brahmaputra Valley Fertilizer Corporation
Limited, Dibrugarh, for the year 2012-2013, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.

(Placed in Library, See No. LT 10094/15/13)
Statement regarding Review by the Government of the working of
the Rashtriya Chemicals Fertilizers Limited, Mumbai, for the year
2012-2013.
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(1)

Q)

(k)

(ii)

(1)

(ii)

(1)

(ii)

(ii)

Annual Report of the Rashtriya Chemicals Fertilizers Limited,
Mumbai, for the year 2012-2013, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 10095/15/13)

Review by the Government of the working of the Brahmaputra
Cracker and Polymer Limited, Dibrugarh, for the year 2012-2013.

Annual Report of the Brahmaputra Cracker and Polymer Limited,
Dibrugarh, for the year 2012-2013, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 10096/15/13)

Review by the Government of the working of the Hindustan
Organic Chemicals Limited, Mumbai, for the year 2012-2013.
Annual Report of the Hindustan Organic Chemicals Limited,
Mumbai, for the year 2012-2013, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 10097/15/13)

Review by the Government of the working of the Hindustan
Insecticides Limited, New Delhi, for the year 2012-2013.

Annual Report of the Hindustan Insecticides Limited, New Delhi,
for the year 2012-2013, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 10098/15/13)
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(2) (1) A copy of the Annual Report (Hindi and English versions) of the
Central Institute of Plastics Engineering and Technology,
Chennai, for the year 2012-2013, alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Institute of Plastics
Engineering and Technology, Chennai, for the year 2012-2013.

(Placed in Library, See No. LT 10099/15/13)

(3) (1) A copy of the Annual Report (Hindi and English versions) of the
Indian Statistical Institute, Kolkata, for the year 2012-2013,
alongwith Audited Accounts.

(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Indian Statistical Institute,
Kolkata, for the year 2012-2013.

(Placed in Library, See No. LT 10100/15/13)

MADAM SPEAKER: Shrimati Jayanthi Natarajan — Not there. Shri Jitendra
Singh.

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS
AND SPORTS AND MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRIJITENDRA SINGH): [ beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 619A of the Companies Act, 1956:-
(1) Review by the Government of the working of the BEML Limited,
Bangalore, for the year 2012-2013.
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(b)

(©)

(d)

(ii)

(i)

(i)

(i)

Annual Report of the BEML Limited, Bangalore, for the year
2012-2013, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 10105/15/13)
Statement regarding Review by the Government of the working
of the Hindustan Shipyard Limited, Visakhapatnam, for the year
2012-2013.

Annual Report of the Hindustan Shipyard Limited,
Visakhapatnam, for the year 2012-2013, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.

(Placed in Library, See No. LT 10106/15/13)
Review by the Government of the working of the Bharat
Electronic Limited, Bangalore, for the year 2012-2013.
Annual Report of the Bharat Electronic Limited, Bangalore, for
the year 2012-2013, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 10107/15/13)
Review by the Government of the working of the Garden Reach
Shipbuilders and Engineers Limited, Kolkata, for the year 2012-
2013.
Annual Report of the Garden Reach Shipbuilders and Engineers
Limited, Kolkata, for the year 2012-2013, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.

(Placed in Library, See No. LT 10108/15/13)
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(e)

69

2)

€)

(@)

(i)

(@)

(i)

(i)

(i)

Review by the Government of the working of the Mishra Dhatu
Nigam Limited, Hyderabad, for the year 2012-2013.

Annual Report of the Mishra Dhatu Nigam Limited, Hyderabad,
for the year 2012-2013, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 10109/15/13)

Review by the Government of the working of the Mazagon Dock
Limited, Mumbeai, for the year 2012-2013.
Annual Report of the Mazagon Dock Limited, Mumbai, for the
year 2012-2013, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 10110/15/13)
A copy of the Annual Report (Hindi and English versions) of the
Himalayan Mountaineering Institute, Darjeeling, for the year
2012-2013, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Himalayan Mountaineering
Institute, Darjeeling, for the year 2012-2013.

(Placed in Library, See No. LT 10111/15/13)
A copy of the Annual Report (Hindi and English versions) of the
Nehru Institute of Mountaineering, Uttarkashi, for the year 2012-
2013, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Nehru Institute of
Mountaineering, Uttarkashi, for the year 2012-2013.

(Placed in Library, See No. LT 10112/15/13)

29



17.12.2013
@ ()
(ii)
5 )
(ii)
)

A copy of the Annual Report (Hindi and English versions) of the
Jawahar Institute of Mountaineering and Winter Sports,
Pahalgam, for the year 2012-2013, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Jawahar Institute of
Mountaineering and Winter Sports, Pahalgam, for the year 2012-
2013.

(Placed in Library, See No. LT 10113/15/13)
Statement regarding Annual Report (Hindi and English versions)
of the Aeronautical Development Agency, Bangalore, for the year
2012-2013, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Aeronautical Development
Agency, Bangalore, for the year 2012-2013.

(Placed in Library, See No. LT 10114/15/13)

30

A copy of the Navy (Discipline and Miscellaneous Provisions) Amendment

Regulations, 2013 (Hindi and English versions) published in Notification No.
S.R.0. 56 in weekly Gazette of India dated 7™ September, 2013 under Section 185
of the Navy Act, 1957.

(7)

(Placed in Library, See No. LT 10115/15/13)

(i) A copy of the Annual Report (Hindi and English versions) of

the Organising Committee Commonwealth Games 2010

Delhi, New Delhi, for the year 2011-2012.

(i1) A copy of the Annual Accounts (Hindi and English versions)

of the Organising Committee Commonwealth Games 2010
Delhi, New Delhi, for the year 2011-2012, together with
Audit Report thereon.
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(iii)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Organising Committee
Commonwealth Games 2010 Delhi, New Delhi, for the year
2011-2012.
(8)  Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (7) above.
(Placed in Library, See No. LT 10116/15/13)
(9) A copy of the First Statutes of the Rajiv Gandhi National Institute of Youth
Development, 2013 (Hindi and English versions) published in Notification No.
G.S.R. 461(E) in Gazette of India dated 4™ July, 2013 under Section 31 of the
Rajiv Gandhi National Institute of Youth Development Act, 2012.
(Placed in Library, See No. LT 10117/15/13)
THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): 1beg to lay on the Table:-

(1) A copy of the Annual Report (Hindi and English versions) of the
National Disaster Management Authority, New Delhi, for the year 2011-
2012.
(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.
(Placed in Library, See No. LT 10118/15/13)
THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF NORTH
EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR): On behalf of
Shrimati Panabaka Lakshmi, I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Export Promotion Council for Handicrafts, New Delhi, for the
year 2012-2013, alongwith Audited Accounts.
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2)

(ii)

(i)

(ii)

A copy of the Review (Hindi and English versions) by the

Government of the working of the Export Promotion Council for

Handicrafts, New Delhi, for the year 2012-2013.

(Placed in Library, See No. LT 10119/15/13)

A copy of the Annual Report (Hindi and English versions) of the

Bombay Textile Research Association, Mumbai, for the year

2012-2013, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the

Government of the working of the Bombay Textile Research

Association, Mumbai, for the year 2012-2013.

(Placed in Library, See No. LT 10120/15/13)

(3) A copy each of the following papers (Hindi and English versions) under

sub-section (1) of Section 619A of the Companies Act, 1956:-

(a)

(b)

(@)

(i)

(@)

(i)

Review by the Government of the working of the British
India Corporation Limited, Kanpur, for the year 2012-2013.
Annual Report of the British India Corporation Limited,
Kanpur, for the year 2012-2013, alongwith Audited
Accounts and comments of the Comptroller and Auditor
General thereon.

(Placed in Library, See No. LT 10121/15/13)
Review by the Government of the working of the
Handicrafts and Handlooms Exports Corporation of India
Limited, New Delhi, for the year 2012-2013.
Annual Report of the Handicrafts and Handlooms Exports
Corporation of India Limited, New Delhi, for the year 2012-
2013, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 10122/15/13)

32



17.12.2013

4)

()

(6)

(7)

(i)

(iii)

(@)

(i)

(@)

(i)

(@)

A copy of the Annual Report (Hindi and English versions) of
the Central Silk Board, Bangalore, for the year 2012-2013.
A copy of the Annual Accounts (Hindi and English versions)
of the Central Silk Board, Bangalore, for the year 2012-
2013, together with Audit Report thereon.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Silk Board,
Bangalore, for the year 2012-2013.

(Placed in Library, See No. LT 10123/15/13)
A copy of the Annual Report (Hindi and English versions) of
the Powerloom Development and Export Promotion
Council, Mumbai, for the year 2012-2013, alongwith
Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Powerloom Development
and Export Promotion Council, Mumbai, for the year 2012-
2013.

(Placed in Library, See No. LT 10124/15/13)
A copy of the Annual Report (Hindi and English versions) of
the Wool Research Association, Thane, for the year 2012-
2013, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Wool Research
Association, Thane, for the year 2012-2013.

(Placed in Library, See No. LT 10125/15/13)
A copy of the Annual Report (Hindi and English versions) of
the Central Wool Development Board, Jodhpur, for the year
2012-2013, alongwith Audited Accounts.
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(8)

9

(10)

(i)

(@)

(i)

(1)

(i)

(i)

A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Wool
Development Board, Jodhpur, for the year 2012-2013.

(Placed in Library, See No. LT 10126/15/13)
A copy of the Annual Report (Hindi and English versions) of
the Wool and Woollens Export Promotion Council, New
Delhi, for the year 2012-2013, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Wool and Woollens
Export Promotion Council, New Delhi, for the year 2012-
2013.

(Placed in Library, See No. LT 10127/15/13)
A copy of the Annual Report (Hindi and English versions) of
the Ahmedabad Textile Industry’s Research Association,
Ahmedabad, for the year 2012-2013, alongwith Audited
Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Ahmedabad Textile
Industry’s Research Association, Ahmedabad, for the year
2012-2013.

(Placed in Library, See No. LT 10128/15/13)
A copy of the Annual Report (Hindi and English versions) of
the Carpet Export Promotion Council, Noida, for the year
2012-2013, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Carpet Export Promotion
Council, Noida, for the year 2012-2013.

(Placed in Library, See No. LT 10129/15/13)
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(11) A copy of the Ministry of Textiles, Central Silk Board, Scientist Group ‘A’
Post, Recruitment Rules, 2013 (Hindi and English versions) published in
Notification No. G.S.R. 758(E) in Gazette of India dated 28" November, 2013
under sub-section (3) of Section 13 of the Central Silk Board Act, 1948.

(Placed in Library, See No. LT 10130/15/13)
ARG < SR rfdaRar #aea # Iog w3t (sft AifdreRma grewn wifda): waea, 4
g Sl Jom gYId Sl (JraraR Ao s, 1989 @ gRT 23 @I
SUYRT (2) & 3T ST ST T SR SISl (SrAmaR famon) Feine =,
2013 S 8 Fa%R, 2013 ® HRA & U ¥ JEFEAT WA A0 H10 0 725(37) F yh1ira
B o, B U Ui (= o SiUSll HwepRvl) [T yedl WR &l g

(Placed in Library, See No. LT 10131/15/13)
THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI SANTOSH CHOWDHARY): Ibeg to lay on the Table:-
(1) A copy of the Annual Report (Hindi and English versions) of the

Central Council for Research in Yoga and Naturopathy, New Delhi,
for the year 2012-2013, alongwith Audited Accounts.

(2) A copy of the Review (Hindi and English versions) by the Government
of the working of the Central Council for Research in Yoga and
Naturopathy, New Delhi, for the year 2012-2013.

(Placed in Library, See No. LT 10132/15/13)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS

(SHRI R.P.N. SINGH): Ibeg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under

sub-section (1) of Section 619A of the Companies Act, 1956:-

(i) Review by the Government of the working of the
Rehabilitation Plantations Limited, Kollam, for the year

2012-2013.



17.12.2013

2)

(ii

(1)

(ii

36

) Annual Report of the Rehabilitation Plantations Limited,
Kollam, for the year 2012-2013, alongwith Audited
Accounts and comments of the Comptroller and Auditor
General thereon.

(Placed in Library, See No. LT 10133/15/13)
A copy of the Annual Report (Hindi and English versions)
of the REPCO Bank Limited, Chennai, for the year 2012-
2013, alongwith Audited Accounts.

) Statement regarding Review (Hindi and English versions) by
the Government of the working of the REPCO Bank
Limited, Chennai, for the year 2012-2013.

(Placed in Library, See No. LT 10134/15/13)

(3) A copy each of the following Notifications (Hindi and English versions)

issued under Section 11 of the National Investigation Agency Act, 2008:-

(1)

(ii)

(iii)

(iv)

)

S.0. 2494(E) published in Gazette of India dated 19™ August, 2013,
regarding appointment of ‘Judge’ to preside over the Special Court
under the National Investigation Agency Act, 2008.

S.0. 2495(E) published in Gazette of India dated 19" August, 2013,
regarding appointment of ‘Judge’ to preside over the Special Court
under the National Investigation Agency Act, 2008.

S.0. 2995(E) published in Gazette of India dated 3™ October, 2013,
regarding appointment of ‘Judge’ to preside over the Special Court
under the National Investigation Agency Act, 2008.

S.0. 2996(E) published in Gazette of India dated 3™ October, 2013,
regarding appointment of ‘Judge’ to preside over the Special Court
under the National Investigation Agency Act, 2008.

S.0. 3271(E) published in Gazette of India dated 29" October, 2013,
regarding appointment of ‘Judge’ to preside over the Special Court

under the National Investigation Agency Act, 2008.
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(vi)

(vii)

37

S.0. 3272(E) published in Gazette of India dated 29" October, 2013,
regarding appointment of ‘Judge’ to preside over the Special Court
under the National Investigation Agency Act, 2008.
S.O. 3406(E) published in Gazette of India dated 9" November,
2013, regarding appointment of ‘Judge’ to preside over the Special
Court under the National Investigation Agency Act, 2008.

(Placed in Library, See No. LT 10135/15/13)

(4) A copy each of the following Notifications (Hindi and English versions)

issued under Section 15 of the National Investigation Agency Act, 2008:-

(1)

(i)

(iii)

(iv)

S.0. 3052(E) published in Gazette of India dated 8™ October, 2013,
regarding appointment of Special Public Prosecutors on behalf of the
National Investigation Agency before any trial court or appellate
court or revisional court established by law in the territory of the
State of Nagaland.

S.0. 3053(E) published in Gazette of India dated 8™ October, 2013,
regarding appointment of Special Public Prosecutors on behalf of the
National Investigation Agency before any trial court or appellate
court or revisional court established by law in the territory of the
State of Kerala.

S.O. 3054(E) published in Gazette of India dated 8™ October, 2013,
regarding appointment of Special Public Prosecutors on behalf of the
National Investigation Agency before any trial court or appellate
court or revisional court established by law in the territory of the
State of Karnataka.

S.O. 3055(E) published in Gazette of India dated 8™ October, 2013,
regarding appointment of Special Public Prosecutors on behalf of the
National Investigation Agency before any trial court or appellate
court or revisional court established by law in the territory of the

State of Manipur.
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(v)  S.0. 3056(E) published in Gazette of India dated 8" October, 2013,
regarding appointment of Special Public Prosecutors on behalf of the
National Investigation Agency before any trial court or appellate
court or revisional court established by law in the territory of the
State of National Capital Territory of Delhi.
(vi)  S.0. 3057(E) published in Gazette of India dated 8™ October, 2013,
regarding appointment of Special Public Prosecutors on behalf of the
National Investigation Agency before any trial court or appellate
court or revisional court established by law in the territory of the
State of Assam.
(Placed in Library, See No. LT 10136/15/13)
(5) A copy of Notification No. S.0. 2760(E) (Hindi and English versions)
published in Gazette of India dated 13™ September, 2013, specifying Shri
Rakesh Singh, Joint Secretary (IS-I) in the Ministry of Home Affairs,
Government of India, as the Designated Authority for the purposes of the
Unlawful Activities (Prevention) Act, 1967 issued under sub-section (1) of
section (2) of the said Act.
(Placed in Library, See No. LT 10137/15/13)
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PN AFET § AW FA FAT WET THEHI0T AN FAAT H A F7A (ST, AR I /) :

AeedT, § efeiRad o3 |1 yeel W Il &
(1) T S SAATWC dl, g & aY 2012-2013 T AH URrde & T Ui
(fR=t e 3ol TRBRUT) AT ETIRIfard ol |
(2) I ST STATHT TrS, I B dY 2012-2013 B BBV Bl ARDR G
JHlET & TP T (%éﬁaw@vﬁﬁww)lg
(Placed in Library, See No. LT 10138/15/13)

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKKUNNIL SURESH): Madam, I beg to lay on the
Table a copy each of the following Notifications (Hindi and English versions)
under sub-section (3) of Section 37 of the Apprentices Act, 1961:-

(1) The Apprenticeship (Amendment) Rules, 2013 published in
Notification No. G.S.R. 656(E) in Gazette of India dated 25"
September, 2013.

(2) The Apprenticeship (Second Amendment) Rules, 2013 published in
Notification No. G.S.R. 662(E) in Gazette of India dated 27"
September, 2013.

(Placed in Library, See No. LT 10139/15/13)

... (Interruptions)
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PN FAATAT H TS AA FAT W TRHHIVT FTU AAG A Tod 73t (st aiRSE o) :

Heled], # FrefelRad o= Q4T ueed W Rl &

(1) (T)

()

(<)

(2) (T)

()

AICHyE  3h ic RIS UU8 By I3ed iR, 73 faeelt & ad
2012-2013 & A& ufaded &t e afa (R qem sish dxawo) |

ACHTA  3h wiic RS UUe ®BHY Ised iR, 78 focell & oy
2012-2013 & dIN& of@sll &1 Udh Ui (B o ISl Hwh_or) a3
TR IRATIRIET ufrde |

UICHT  3® wiic dRIFSIS YU BHY ged 3iiRE), 95 foeell & a9
2012-2013 & BRG] DI IROGR gRT AHIET B Th gfa (F= qem s
TEHO) |

(Placed in Library, See No. LT 10140/15/13)

YA pI-ATIRfed JIT 3% gfedr, 7% fleell & a9 2012-2013
e gfdded &1 U ufa (=it q2r sl o) |

TS PI-Rfed I 3w gfea, 8 faeell & ay 2012-2013 & dqTiNSH
@Rl @t Ud ufa (R qem IRel dAvmvon) der 9 W oaraNie giade |

TEA DA IR o gfean, 98 el & ay 2012-2013 &
HTIBROT Bl FARGR R FHIET B Y gfa (R qen sfrsh ivanwo) |
(Placed in Library, See No. LT 10141/15/13)

TS AIEed YUe dficad AiTed Saduie dls, TS & a9 2012-
2013 & qIYSH fraed &1 g Ui (FFA qm Sl HhR0T) dol i@rRifara
o |

TS JATIeRIIed TUs dffedd ATt Saade drs, TSTid & 99 2012-
2013 & HRIGIOT B WRBHR gRI qHET & vah ufa (= dom Hon
TEHO) |

(Placed in Library, See No. LT 10142/15/13)
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(4) U=t A\, 1956 B ORI 619F B! IUGRT (1) & fita F=ferRaa o=t &t
UH-Ud Ufr (Rt o 3irsh dxamwon) -
UH) e BR F-ifowee e gfear fafics, 8 el & av¥ 2012-2013
D BB B IROR gRI THIET |
@) T B dI-imeE o e fafics, w8 faeel &1 a¥ 2012-2013
BT a1 Ufdded, TGRS oRg 97 89 WR TRIFTh-AeeiarRierd &l
fewfort |

(Placed in Library, See No. LT 10143/15/13)
(5) (T®) RIS fAHT s, difed & a9 2012-2013 & IS Ufaded &1 Udh ufa

(=1 T2 3RrST ARanv) |

@) RIS Iy drs, Bifed & a9 2012-2013 & dMMND @A &I U ufa (Rl
AT ST AHIUN) qAT I TR oETIRIeT ufade |

@) TIRISA P a1S, Difed & a9 2012-2013 & BB Bl DR GRI FHIET
& g gfa (R o sl W) |
(Placed in Library, See No. LT 10144/15/13)

(6) (T®) T BifcheeR i, T & 99 2012-2013 & AN Hiqdad di U i
(fe=t T SN HRanvvn) e ETRifad o |

@) TeFd EfédeR 91, ST b a¥ 2012-2013 b BRIGII B DR GRI
FHlen @t U ufa (R qen SRl v |
(Placed in Library, See No. LT 10145/15/13)
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(8) (Th)

Gl

()

(9) (T®)

()

(<F)
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Wi BEY TH-faoea daifcas, 98 focelt & a9 2012-2013 & a1f¥e
gfdes & U afa (R T2 3o Avaxon) deit oRaTRifad o |

Wi BEY TN-fao=a darfead, w5 Reeil & a¥ 2012-2013 & HRIBROT
P TRHR gRT FHET B g i (B qen s ) |
(Placed in Library, See No. LT 10146/15/13)

e SRecye 3% wic T #oric, davEe & a9 2012-2013 &
e gfded & U afa (R aom it dxao) |

T §REHIE 3l Wi g H-oHe, gav[die & 99 2012-2013 & dlvd
ol & UH ufa (R Jom IRIoh Hvanun) qor $9 WX ofEruNiert ufadad |

T $RESHE 3% Wic 3o AT, BakEdlg & 99 2012-2013 & BRIGRIT
P WRBHR GRT FHIET Bt b ufay (=) e st i) |
(Placed in Library, See No. LT 10147/15/13)

TS HI-IATRICT STATHT HRUNTE, HIg & 9 2012-2013 & aAl¥D
gfeded &1 g i (B Qe Sirsl Hwhv) |

T HI-HUR(CT STATHE BRUNTM, Hds &b a9 2012-2013 D dNMYD RIS
@ U i (RS e SR Axmvvn) dor 9 W e ufade |

T DI-IATIRICT STATHE BRUNIE, S P dY 2012-2013 & BRIBRIT D!
WHR gRI FHIe & U ufay (= dom it dxamu) |
(Placed in Library, See No. LT 10148/15/13)
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(10) (Tdh) =g =RoT g e §RESYE S UihoaRel ATh ST, SR & 99 2012-
2013 & IS ufraed &1 o ufd (B qm el HhR0n) doIl orErRifara
o |

@) @ =R Riz eHd sRecee 8% Udidheard AThicn, SR & a¥ 2012-
2013 & HRAGO &I WHR gRI dHEn & Uh ufa (= dqem sRen
HEHIO) |

(Placed in Library, See No. LT 10149/15/13)

(11)(T®) o WewEH 3 T PI-sfwicd dad fafics, 7dt dag & ay 2012-
2013 & A& Ufddes & v ufa (= qenm st dvanu) |

@) A BewME A% We DI-AuRfed daq faffics, Tdt Ja8 & ay 2012-2013
P IS @Rl & ge ufd (R=d den 3l R den 99 WX ofErae
gfqde |

@)  TeEa BewH i T PI-duRfed o fafiics, a1 493 & ay 2012-2013
P BB O ARHR R FHIT BT U ufa (=l qem Hrsh dxmvo) |
(Placed in Library, See No. LT 10150/15/13)

(12) (WH) WA Gidbearel BI-3liuRied AThicT hew it sfear fafics, 78 el
& ¥ 2012-2013 & AfE ufdded & o ufd (R qe R e
AT TR o |

@) TS TiheeRe PI-3URed ATGICT hewH A% sfear fafics, 73 el
F d¥ 2012-2013 F HRAGU &I AHR gRI FHem &t v ufa (R=h qen
3HIST HAHR) |

(Placed in Library, See No. LT 10151/15/13)
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(13) (Tdh)  3ifcT sfean Hevwd oifh dr-aifuxfed Rt frew fofics, ag & a9 2012-
2013 & aIfYes ufded &1 T ufa (3= q2m Sfisll Wavvl) oIl ofarifard
o |

@) oifd Sfear hewr i di-sifuifed R fieq faffics, dag & av 2012-
2013 & HRAGO &I WHR gRI dHEn & Uh ufa (= qem sRen
HERHIO) |

(Placed in Library, See No. LT 10152/15/13)

(14)(TH) I HSWH 3MH ET BT daF Tos hise A fafacs,
¢ ool & a¥ 2012-2013 & A& ufded & yab ufa (B=ar qen siRoh

HIHO) |

@) e B 3% 36T PI-IAURCT de UUS shise ANMRICS fdffics, g
foeelt & a¥ 2012-2013 & af¥® @Rl & T ufd (R T oSl dwnmo)
AT I W AGTRIET Ffde |

@) T WX B 3fdd dI-dfifed o Ure dhfse Ame fafics, 8
foeelt & a9 2012-2013 & HRIBT &I AHR gRI FHEm @1 o ufa (=
qAT IS B |

(Placed in Library, See No. LT 10153/15/13)

(15)(T®) e HI-IITRCT THPHear 08 IR SddIHe 90 hew forfics, Fdt
g & a9 2012-2013 & A1V ufded &1 g Ui (B q2m sish
HEhHIO) |

@) I P-ARICT TheaR UUS IR SToude dad bheve fafics, dt 4as
¥ d¥ 2012-2013 & AIYH @R B e ufa (fR=d qem Heh o) qen
S W oIETaeT e |

(F) e P-sifuRied Tiihear UUs WRel STaTHe d9 e faffics, Tdi Hag
F a9 2012-2013 & HEGRU H WHR gN FHel bt v gfa (= qen
IS HHR) |

(Placed in Library, See No. LT 10154/15/13)
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(16) TTawId I ARH, 1955 HI ORT 3 & A ORI F=ATrRad rfega=ati
H UH-Udh gfa (T o IRl dwanso)-

(Teh) TPI.3AT. 3058(3f) i 8 3RPaAR, 2013 &b WRA P [oUA H YHIRIT g &

Jorr oA gRT S9H SfedtRad aRE HecHIsSS A’ Bl §9 STERga]
F UHRE B ANE ¥ 3 99 H @y & fay afegfaa fear
g |
(@) LI 3540(31) ST 29 TdaR, 2013 & HRA P AU H JHIRIT 8T o
Jorr S gRT 10 98, 2011 @I TG . B3 1024(31) H Hiaug
Ny fpy MY |
[9)  SdRe (Fri=on) dlem deied emeel, 2013 ST 29 Fd€R, 2013 & WRA
P (GYF H SERLET . DI 3541 (3F) H TebIIRI arm AT |
(AR) B3 3542(3F) I 29 TAER, 2013 & WRA & AU H YHIE gU &
o I gRT 22 T[F, 2012 &I SMOgAT |, BLAT 1421(31) H
Bfcrqy Fenes by Mg € |
(Placed in Library, See No. LT 10155/15/13)

(17) DU AR, 1956 HI TR 619% &I IUIRT (1) & 3iavwa FrferRaa g3

P TH-Ud Ufa (E=r T s Hhvon)-

(TH) ORI W WS HRUNTE fffics, MR & a9 2012-2013 &
BIIBRY] Dl DR GRI AHIET |

@) TR we digd HRUNTA fafiics, METR & 99 2012-2013 @I
Qi Ufded, oRITWIfed oRd o7 I9 R FRIFG-HeeaERies b
fewforai |

(Placed in Library, See No. LT 10156/15/13)
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... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI ADHIR CHOWDHURY): Madam, I beg to lay on the Table a copy

each of the following papers (Hindi and English versions) under sub-section

(1) of Section 619A of the Companies Act, 1956:-

(1)

2)

3)

(1)

(i)

(i)

(i)

(i)

Review by the Government of the working of the
Dedicated Freight Corridor Corporation of India Limited,
New Delhi, for the year 2012-2013.
Annual Report of the Dedicated Freight Corridor
Corporation of India Limited, New Delhi, for the year
2012-2013, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 10157/15/13)
Review by the Government of the working of the Indian
Railway Finance Corporation Limited, New Delhi, for the
year 2012-2013.
Annual Report of the Indian Railway Finance Corporation
Limited, New Delhi, for the year 2012-2013, alongwith
Audited Accounts and comments of the Comptroller and
Auditor General thereon.

(Placed in Library, See No. LT 10158/15/13)
Review by the Government of the working of the Container
Corporation of India Limited, New Delhi, for the year
2012-2013.
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(i) Annual Report of the Container Corporation of India

Limited, New Delhi, for the year 2012-2013, alongwith
Audited Accounts and comments of the Comptroller and

Auditor General thereon.

(Placed in Library, See No. LT 10159/15/13)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI SARVEY SATYANARAYANA): Madam, I beg to lay
on the Table:-

(1) A copy each of the following Notifications (Hindi and English versions)

under Section 10 of the National Highways Act, 1956 :-

(1)

(ii)

(iii)

(iv)

S.0. 2181(E) published in Gazette of India dated 17" July, 2013,
authorising the District Land Acquisition Officer, Latehar, as the
competent authority to acquire land for building, maintenance,
management and operation of National Highway No. 99 in the State
of Jharkhand

S.0. 2653(E) published in Gazette of India dated 25™ November,
2011, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 5
(Chilakaluripet-Vijayawada Section) in the State of Andhra Pradesh.
S.0. 2651(E) published in Gazette of India dated 25" November,
2011, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 5 (Vijayawada
Bypass Section) in the State of Andhra Pradesh.

S.0. 2715(E) published in Gazette of India dated 29" November,

2011, regarding acquisition of land for building, maintenance,
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)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

48

management and operation of National Highway No. 5 (different
Section) in the State of Andhra Pradesh.
S.0. 84(E) published in Gazette of India dated 8" January, 2013,
making certain amendments in the Notification No. S.O. 2943(E)
dated 18" November, 2009.
S.0O. 1830(E) published in Gazette of India dated g™ August, 2011,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 18 (Kadapa-Kurnool
Section) in the State of Andhra Pradesh.

(Placed in Library, See No. LT 10160/15/13)
S.0. 106(E) published in Gazette of India dated 20™ ) anuary, 2012,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 18 (Kadapa-Kurnool
Section) in the State of Andhra Pradesh.
S.0. 2660(E) published in Gazette of India dated 25" November,
2011, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 18 (Kadapa-
Kurnool Section) in the State of Andhra Pradesh.
S.0. 1826(E) published in Gazette of India dated 8" August, 2011,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 202 (Hyderabad-Yadgiri
Section) in the State of Andhra Pradesh.
S.0. 117(E) published in Gazette of India dated 20™ January, 2012,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 18 (Kadapa-Kurnool
Section) in the State of Andhra Pradesh.
S.0. 2631(E) published in Gazette of India dated 25™ November,

2011, regarding acquisition of land for building, maintenance,
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(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)

49

management and operation of National Highway No. 9 (Hyderabad-
Vijayawada Section) in the State of Andhra Pradesh.

S.0. 2589(E) published in Gazette of India dated 29" October, 2012,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 9 (Solapur-Sangareddy
Section) in the State of Andhra Pradesh.

S.0. 2773(E) published in Gazette of India dated 22" November,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 5 (Hanuman
Junction Bypass Section) in the State of Andhra Pradesh.

S.0. 2124(E) published in Gazette of India dated g™ September,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 9 (Solapur-
Sangareddy Section) in the State of Andhra Pradesh.

S.0. 1829(E) published in Gazette of India dated 14" August, 2012,
authorising the Officers, mentioned, therein, as the competent
authority to acquire land for building, maintenance, management and
operation of National Highway No. 202 in the State of Andhra
Pradesh.

S.0. 1870(E) published in Gazette of India dated 17" August, 2012,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 18 (Kadapa-Kurnool
Section) in the State of Andhra Pradesh.

S.0. 100(E) published in Gazette of India dated 8" January, 2013,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 202 (Yadgiri-Warangal
Section) in the State of Andhra Pradesh.
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(xviii) S.0. 2084(E) published in Gazette of India dated 7" September,

(xix)

(xx)

(xx1)

(xxii)

2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 18 (Kadapa-
Kurnool Section) in the State of Andhra Pradesh.

(Placed in Library, See No. LT 10161/15/13)
S.0. 1383(E) published in Gazette of India dated 18" June, 2012,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 18 (Kadapa-Kurnool
Section) in the State of Andhra Pradesh.
S.0. 74(E) published in Gazette of India dated 7" January, 2013,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 18 (Kadapa-Kurnool
Section) in the State of Andhra Pradesh.
S.0. 2124(E) published in Gazette of India dated 8" September,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 9 (Solapur-
Sangareddy Section) in the State of Andhra Pradesh.
S.0. 2773(E) published in Gazette of India dated 22" November,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 5 (Hanuman

Junction Bypass Section) in the State of Andhra Pradesh.

(xxiii) S.0. 2854(E) published in Gazette of India dated 7" December,

2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 17 (Kannur

Section) in the State of Kerala.

(xxiv) S.0. 2257(E) published in Gazette of India dated 20™ September,

2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 17 (Kasaragod

Section) in the State of Kerala.
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(xxv) S.0. 2267(E) published in Gazette of India dated 20" September,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 17 (Kasaragod
Section) in the State of Kerala.

(xxvi) S.0. 72(E) published in Gazette of India dated 7™ January, 2013,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 17 in the State of Kerala.

(xxvii)S.0. 2643(E) published in Gazette of India dated 30™ October, 2012,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 17 (Kannur Section) in the
State of Kerala.

(Placed in Library, See No. LT 10162/15/13)
... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI P. BALRAM NAIK): Madam, I beg to lay on the
Table:-

(1) A copy of the following papers (Hindi and English versions) under Section
15 of the National Commission for Backward Classes Act, 1993:-

(1) Report of the National Commission for Backward Classes,
New Delhi, for the year 2009-2010, alongwith Audited
Accounts.

(i)  Action Taken Memorandum on the recommendations
contained in the Annual Report of the National Commission
for Backward Classes, New Delhi, for the year 2009-2010.

(2)  Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

(Placed in Library, See No. LT 10163/15/13)
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(3) A copy each of the following papers (Hindi and English versions)

under sub-section (1) of Section 619A of the Companies Act, 1956:-

(i)

(i)

Review by the Government of the working of the National
Backward Classes Finance and Development Corporation,
New Delhi, for the year 2012-2013.

Annual Report of the National Backward Classes Finance
and Development Corporation, New Delhi, for the year
2012-2013, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 10164/15/13)

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. E.M. S. NATCHIAPPAN): Madam, I beg to lay on the Table:-

(1)

A copy each of the following papers (Hindi and English versions)

under sub-section (1) of Section 619A of the Companies Act, 1956:-

(a)

(b)

(©)

(d)

(1)

(i)

(1)

(i)

(i)

(ii)

(i)

Review by the Government of the working of the MMTC
Limited, New Delhi, for the year 2012-2013.
Annual Report of the MMTC Limited, New Delhi, for the
year 2012-2013, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 10165/15/13)
Review by the Government of the working of the Export
Credit Guarantee Corporation of India Limited, Mumbai, for
the year 2012-2013.
Annual Report of the Export Credit Guarantee Corporation
of India Limited, Mumbai, for the year 2012-2013, alongwith
Audited Accounts and comments of the Comptroller and
Auditor General thereon.

(Placed in Library, See No. LT 10166/15/13)
Review by the Government of the working of the Delhi
Mumbai Industrial Corridor Development Corporation
Limited, New Delhi, for the year 2012-2013.
Annual Report of the Delhi Mumbai Industrial Corridor
Development Corporation Limited, New Delhi, for the year
2012-2013, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 10167/15/13)

Review by the Government of the working of the PEC
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(e)

2)

3)

(i)

(1)

(ii)

(i)

(ii)

(iii)

(i)

Limited, New Delhi, for the year 2012-2013.
Annual Report of the PEC Limited, New Delhi, for the year
2012-2013, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 10168/15/13)
Review by the Government of the working of the STC
Limited, New Delhi, for the year 2012-2013.
Annual Report of the STC Limited, New Delhi, for the year
2012-2013, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 10169/15/13)
A copy of the Annual Report (Hindi and English versions) of
the Agricultural and Processed Food Products Export
Development Authority, New Delhi, for the year 2012-2013.
A copy of the Annual Accounts (Hindi and English versions)
of the Agricultural and Processed Food Products Export
Development Authority, New Delhi, for the year 2012-2013,
together with Audit Report thereon.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Agricultural and
Processed Food Products Export Development Authority,
New Delhi, for the year 2012-2013.

(Placed in Library, See No. LT 10170/15/13)
A copy of the Annual Report (Hindi and English versions) of
the Rubber Board, Kottayam, for the year 2012-2013.
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4)

(5)

(6)

(ii)

(iii)

(i)

(if)

(i)

(i)

(i)

(i)

A copy of the Annual Accounts (Hindi and English versions)
of the Rubber Board, Kottayam, for the year 2012-2013,
together with Audit Report thereon.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Rubber Board, Kottayam,
for the year 2012-2013.
(Placed in Library, See No. LT 10171/15/13)
A copy of the Annual Report (Hindi and English versions) of
the Federation of Indian Export Organisations, New Delhi,
for the year 2012-2013, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Federation of Indian
Export Organisations, New Delhi, for the year 2012-2013.
(Placed in Library, See No. LT 10172/15/13)
A copy of the Annual Report (Hindi and English versions) of
the Footwear Design and Development Institute, Noida, for
the year 2012-2013, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Footwear Design and
Development Institute, Noida, for the year 2012-2013.
(Placed in Library, See No. LT 10173/15/13)
A copy of the Annual Report (Hindi and English versions) of
the Sports Goods Export Promotion Council, New Delhi, for
the year 2012-2013, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Sports Goods Export
Promotion Council, New Delhi, for the year 2012-2013.
(Placed in Library, See No. LT 10174/15/13)
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(7)

(8)

9)

(10)

(i)

(if)

(i)

(if)

(i)

(i)

A copy of the Annual Report (Hindi and English versions) of
the Council for Leather Exports, Chennai, for the year 2012-
2013, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Council for Leather
Exports, Chennai, for the year 2012-2013.

(Placed in Library, See No. LT 10175/15/13)
A copy of the Annual Report (Hindi and English versions) of
the Central Manufacturing Technology Institute, Bangalore,
for the year 2012-2013, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Manufacturing
Technology Institute, Bangalore, for the year 2012-2013.

(Placed in Library, See No. LT 10176/15/13)
A copy of the Annual Report (Hindi and English versions) of
the Gems and Jewellery Cluster (M/s Sar Infracon Gujarat),
Surat, for the year 2012-2013, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Gems and Jewellery
Cluster (M/s Sar Infracon Gujarat), Surat, for the year 2012-
2013.

(Placed in Library, See No. LT 10177/15/13)
A copy of the Annual Report (Hindi and English versions) of
the Engineering and Technology Cluster (M/s Trichy
Engineering and Technology Cluster), Trichy, for the year
2012-2013, alongwith Audited Accounts.
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(11)

(12)

(13)

(ii)

(if)

(if)

A copy of the Review (Hindi and English versions) by the
Government of the working of the Engineering and
Technology Cluster (M/s Trichy Engineering and
Technology Cluster), Trichy, for the year 2012-2013,
alongwith Audited Accounts.

(Placed in Library, See No. LT 10178/15/13)
A copy of the Annual Report (Hindi and English versions) of
the Leather Cluster (M/s Industrial Infrastructure Services
Limited), Kanpur, for the year 2012-2013, alongwith Audited
Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Leather Cluster (M/s
Industrial Infrastructure Services Limited), Kanpur, for the
year 2012-2013.

(Placed in Library, See No. LT 10179/15/13)
A copy of the Annual Report (Hindi and English versions) of
the Auto Cluster (M/s Marathwada Auto Cluster),
Aurangabad, for the year 2012-2013, alongwith Audited
Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Auto Cluster (M/s
Marathwada Auto Cluster), Aurangabad, for the year 2012-
2013.

(Placed in Library, See No. LT 10180/15/13)
A copy of the Annual Report (Hindi and English versions) of
the Rubber Park (M/s South Asia Rubber and Polymers Park
Limited), Howrah, for the year 2012-2013, alongwith
Audited Accounts.
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(14)

(15)

(16)

(ii)

(ii)

(i)

A copy of the Review (Hindi and English versions) by the
Government of the working of the Rubber Park (M/s South
Asia Rubber and Polymers Park Limited), Howrah, for the
year 2012-2013.

(Placed in Library, See No. LT 10181/15/13)
A copy of the Annual Report (Hindi and English versions) of
the Foundry Cluster (M/s Kolhapur Engineering
Association), Kolhapur, for the year 2012-2013, alongwith
Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Foundry Cluster (M/s
Kolhapur Engineering Association), Kolhapur, for the year
2012-2013.

(Placed in Library, See No. LT 10182/15/13)
A copy of the Annual Report (Hindi and English versions) of
the Pandhurna Industrial Park (M/s Chhindwara
Infrastructure Private Limited), Chhindwara, for the year
2012-2013, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Pandhurna Industrial Park
(M/s  Chhindwara  Infrastructure = Private = Limited),
Chhindwara, for the year 2012-2013.

(Placed in Library, See No. LT 10183/15/13)
A copy of the Annual Report (Hindi and English versions) of
the Central Pulp and Paper Research Institute, Saharanpur,

for the year 2012-2013, alongwith Audited Accounts.
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(17)

(18)

(19)

(ii)

(i)

(i)

(ii)

A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Pulp and Paper
Research Institute, Saharanpur, for the year 2012-2013.

(Placed in Library, See No. LT 10184/15/13)
A copy of the Annual Report (Hindi and English versions) of
the EEPC India (formerly Engineering Export Promotion
Council), Kolkata, for the year 2012-2013, alongwith
Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the EEPC India (formerly
Engineering Export Promotion Council), Kolkata, for the
year 2012-2013.

(Placed in Library, See No. LT 10184A/15/13)

A copy of the Annual Report (Hindi and English versions) of
the Pharmaceuticals Export Promotion Council, Hyderabad,
for the year 2012-2013, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Pharmaceuticals Export
Promotion Council, Hyderabad, for the year 2012-2013.

(Placed in Library, See No. LT 10185/15/13)
A copy of the Annual Report (Hindi and English versions) of
the Tobacco Board, Guntur, for the year 2012-2013,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Tobacco Board, Guntur,
for the year 2012-2013.

(Placed in Library, See No. LT 10186/15/13)
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(20)

21)

(22)

(23)

(i)

(i)

(iii)

(i)

(if)

(i)

A copy of the Annual Report (Hindi and English versions) of
the Tea Board of India, Kolkata, for the year 2012-2013.
A copy of the Annual Accounts (Hindi and English versions)
of the Tea Board of India, Kolkata, for the year 2012-2013,
together with Audit Report thereon.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Tea Board of India,
Kolkata, for the year 2012-2013.

(Placed in Library, See No. LT 10187/15/13)
A copy of the Annual Report (Hindi and English versions) of
the Gem and Jewellery Export Promotion Council, Mumbai,
for the year 2012-2013, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Gem and Jewellery Export
Promotion Council, Mumbai, for the year 2012-2013.

(Placed in Library, See No. LT 10188/15/13)
A copy of the Annual Report (Hindi and English versions) of
the Indian Diamond Institute, Surat, for the year 2012-2013,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Diamond Institute,
Surat, for the year 2012-2013.

(Placed in Library, See No. LT 10189/15/13)
A copy of the Annual Report (Hindi and English versions) of
the Indian Rubber Manufacturers Research Association,

Thane, for the year 2012-2013, alongwith Audited Accounts.
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(24)

(25) A copy of Notification No. S.O. 2689(E) (Hindi and English versions)
published in Gazette of India dated 6 September, 2013, making certain
amendments in Notification No. S.0. 1105(E) dated 11™ October, 2004 issued

(i)

(i)

(i)

A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Rubber
Manufacturers Research Association, Thane, for the year
2012-2013.

(Placed in Library, See No. LT 10190/15/13)
A copy of the Annual Report (Hindi and English versions) of
the Cashew Export Promotion Council of India, Kollam, for
the year 2012-2013, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Cashew Export Promotion
Council of India, Kollam, for the year 2012-2013.

(Placed in Library, See No. LT 10191/15/13)

under Section 18G of the Industries (Development and Regulation) Act, 1951.

(Placed in Library, See No. LT 10192/15/13)

... (Interruptions)
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STANDING COMMITTEE ON INFORMATION
TECHNOLOGY
48" to 51° Reports

@ ot RiE (o) weem, § gE denfier dee el wfify (2013-2014) @
feferRaa wfcrde (fB=t o SiUSlt Wwepvvl) UK HRal §-

(1)

AR SR G Wil FAed (Solai~ed iR g1 Wenfier f@aum) A
i STgaMl @1 A (2013-14) & IR H AR & 449 ufdded (1547 i
) # sfafde afafa @ RrelRel/feufinl R WReR g’ @t T8 drRars dAdet
4891 gfcaeT |

Il AR YARY HATAI W WEOd Sga bl AR (2013-14) b IR H
T & 46d uftdes (1581 <l o) # sfafase afifa @ RrwiRe/fewforat
TR G¥HR gRT B s HRATs Adel 4997 gfaded |

HAR R o1 Y] #3Ted (S fa9rn) | |efed srami & 7l (2013-
14) & IR # AffA & 454 afades (153 e | # fafdse afifa &t
RrerfRen/feafort . WReR gRr &Y TS Brars Geet 504 ufddeT |

daR SR IE Wil @3red (R GaR faurn) 4 |dfed srgemi @ @il
(2013-14) & IR # AT & 43d ufddes (1581 e 9w) # fafds afafy &t
RrerfRen/feafort w~ WReR g’ &Y TS drars Geet 514 ufddeT |

... (Interruptions)
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12.06 % hrs

STANDING COMMITTEE ON EXTERNAL AFFAIRS
23" Report
SHRI RAJENDRASINH RANA (BHAVNAGAR): Madam, I beg to present the
231 Report (English and Hindi versions) of the Standing Committee on External
Affairs on ‘The Nalanda University (Amendment) Bill, 2013

... (Interruptions)

12.07 hrs.
STANDING COMMITTEE ON WATER RESOURCES
(i) 19th & 20th Reports

SHRI DIP GOGOI (KALIABOR): Madam, I beg to to present the following
Reports (Hindi and English versions) of the Standing Committee on Water
Resources (2013-2014):-

(1) 19" Report on Action Taken by the Government on the
Recommendations/Observations contained in the 16™ Report (15"
Lok Sabha) on 'Repair, Renovation and Restoration of Water Bodies'.

(2) 20™ Report on Action Taken by the Government on the
Recommendations/Observations contained in the 17" Report (15"
Lok Sabha) on 'Demands for Grants (2013-14)' of the Ministry of Water

Resources.
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... (Interruptions)

(ii) Statements

SHRI DIP GOGOI: Madam, I beg to lay on the Table the following Statements

(Hindi and English versions) of the Standing Committee on Water Resources

(2013-2014):-

(1

2)

Statement showing Further Action Taken by the Government on the
Recommendations/Observations contained in the 9™ Report (15" Lok
Sabha) on  Action Taken by the Government on the
Recommendations/Observations contained in the 4™ Report (15™ Lok
Sabha) on ‘Working of Brahmaputra Board'.

Statement showing Further Action Taken by the Government on the
Recommendations/Observations contained in the 18" Report (15™ Lok
Sabha) on  Action Taken by the Government on the
Recommendations/Observations ~ contained in  the 14™  Report
(15™ Lok Sabha) on ‘Demands for Grants (2012-13)' of the Ministry of

Water Resources.
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12.08 hrs.

STANDING COMMITTEE ON COAL ANDSTEEL
41%, 43", 44™ 45™ 47™ and 48"™ Reports

$it fawa wgw PR (i) : Ao, # gae drenfie) dde R |fifa (2013-2014) &

N - ON O\ N

=R gfcded (= a2 SHrSll AwhRon) U BRal &

(1) Praen #AT™ W WEfd den @F 9wy [y e (figadiuwa) &
FREET B wHer b dx # 9ffd & 30d ufddew #  sfafds
feaforgi/RIeIReN R IRAR g BI-Te-brRiare! dael 4197 ufaded |

(2) PO wAG™ W Wdfd e sfear fafies # ffia 9mfoe e
FRIGAT © F IR H AT & 32d uftded # siafdse fewforl/ReiRen «w®
IWROR gNI DI-Ts-Hriarel dedl 4391 ufded |

(3) PI¥CH HATGT ¥ WG IAEF B A (2013-14) © b IR H QAT P 339
yfqdes # siafdse fewfra/ReiiRel )R GReR gRT BI-TTe-hRide a8t 444i
yferaeT |

(4) @M HATCM | WERT STl Bl A (2013-14) P IR H QAT & 347
yfqdes # siafdse fewfra/ReiiRel )R SRR gRT I-TTs-hRide a8t 4541
yfaraed |

(5) ST HATGRI & Wdfdd * ST & SN PT AadH P IR § 9fAfy & 394
yfqdes # siafdse fewfra/ReiiRel )R SRR g1 BI-TTe-hRide daet 474t
yfaraed |

(6) TG #ATIY ¥ Wafd ' ywuHcHl fafics &1 diaxu ' & I | afafa &
409 vfddes ¥ sfafdse fewforal/RIeiRel R WReR g1 HI-Ts-dhridrel ddel
48ai gfade |

... (Interruptions)
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12.08 ' hrs.
STANDING COMMITTEE ON COMMERCE
113™ Report

SHRI K. P. DHANAPALAN (CHALAKUDY): Madam, I beg to lay on the Table
the 113™ Report (Hindi and English versions) of the Standing Committee on
Commerce on Action Taken by Government on the observations/
recommendations of the Committee contained in its 108" Report on Demands for
Grants (2013-14) of the Department of Industrial Policy and Promotion, Ministry

of Commerce and Industry.

12.09 hrs.

STANDING COMMITTEE ON TRANSPORT, TOURISM AND CULTURE
201% to 203" Reports

SHRI M. KRISHNASSWAMY (ARANI): Madam, I beg to lay on the Table the
following Reports (Hindi and English versions) of the Standing Committee on

Transport, Tourism and Culture:-

(1) 201* Report” on “Functioning of National Akademis and other Cultural

Institutions- Issues and Challenges™.

(2)  202™ Report® on “The Merchant Shipping (Second Amendment) Bill,
2013”.

(3) 203" Report® on “Privatization of Services at Airports”.

* The Report was presented to the Hon’ble Chairman, Rajya Sabha on 17"
October, 2013 and forwarded to the Hon’ble Speaker, Lok Sabha on the same day.

@ These Reports were presented to the Hon’ble Chairman, Rajya Sabha on 20"
November, 2013 and forwarded to the Hon’ble Speaker, Lok Sabha on the same day.
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12.09 V% hrs.

STANDING COMMITTEE ON PERSONNEL,
PUBLIC GRIEVANCES, LAW AND JUSTICE
66™ Report

3t dios HAR (GieTwt): Teet HeredT, # JgEdl & AfeR (WeeH) fadud, 2013 & IR
H Pifite, dre Rrema, Ay ok < ddt wml afify &1 esal uftaes (R= qem sfiroh

RIEDHROT) [T Yol IR ¥l gl

... (Interruptions)
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12.10 hrs
STATEMENTS BY MINISTERS

(i) Outcome of 9™ Ministerial Conference of WTO held at Bali,Indonesia
from 3" to 7™ December, 2013"

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND
SHARMA): Madam Speaker, with your kind permission I wish to lay a copy of
the statement regarding the outcome of the 9™ Ministerial Conference of the WTO
held at Bali, Indonesia from 31 o 71 December, 2013.

I attended the 9th WTO Ministerial Conference at Bali from 3 to 7
December 2013. The 2001 Conference at Doha had mandated a comprehensive
development agenda for multilateral trade negotiations. Ever since the WTO was
established in 1995, Member States were unable to arrive at a consensus on any
multilateral agreement. The Bali meet was the first occasion where members were
able to reach an agreement.

In the backdrop of the global economic downturn of 2008 and the inability
of the membership to reach consensus on the full Doha Development Agenda, it
was decided at the 8th Ministerial Conference in 2011 to focus on areas where
convergence was possible. Accordingly, after deliberations amongst members in
2012, it was agreed that members would strive for an agreement on Trade
Facilitation, a few areas in agriculture, development issues and issues of relevance
for Least Development Countries (LDCs). Considering the limited sectoral agenda
set out for the Bali Conference, India decided to bring the issue of procurement of
food grains from subsistence farmers for public stockholding for food security
firmly on the negotiating table.

The existing Agreement on Agriculture does not bar public stockholding

programmes for food security. However, if food for such programmes is acquired

* Laid on the Table and also placed in Library, See No. LT 10193/15/13.
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at administered prices and not at market prices, then it is deemed as support to
farmers. WTO rules negotiated in the Uruguay Round provided that all such
support has to be kept within a limit of 10% of the value of production of the
product in question. However, rules for calculating the support are based on a
reference price of 1986-88, without taking inflation into account. India, as part of a
G-33 coalition of developing countries proposed an amendment of the WTO's
Agreement on Agriculture to change these rules. The proposal is not new. Similar
suggestions were tabled by other groups of developing countries. It was also a
stabilized part of draft agricultural negotiating text of December 2008.

The G-33 proposal met with strong resistance. India, however, stood firm
and through sustained efforts, managed to bring the US, EU, Australia, Canada
and others to the negotiating table. The G-33 suggested several alternatives
including inflation adjustment of administered prices. However, the developed
countries effectively blocked any discussion on such proposals.

The counter proposal made to the G-33 was - a two year due restraint
mechanism to provide temporary protection from challenge through the WTO
Dispute Settlement Process, with a number of conditions attached. This would
have rendered the mechanism entirely ineffective and have implications for India's
policies on procurement and public distribution including the implementation of
National Food Security Act passed by Parliament.

India's consistent position in the WTO has been that matters pertaining to
livelihood, food security and rural development are of vital importance. Special
and differential treatment is a must for developing countries.

In accordance with the decision of the Cabinet, in my plenary statement, [
made it clear that the issue of food security was non-negotiable for India as it
directly relates to the livelihood concerns of millions of subsistence farmers and
food security of the poor and vulnerable sections of the society. I underscored that
an interim solution cannot be a temporary solution nor be terminated and must

remain in place till such time that a negotiated permanent solution is in place. I
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also stated that without a satisfactory decision on food security, we considered the
Bali Package as lacking in horizontal balance and would, therefore not be able to
lend our support to it.

Though a concerted bid was made to isolate India at Bali, our principled
position resonated with the developing countries of Africa, Asia and Latin
America including South Africa, Mauritius, Brazil, Egypt, Nigeria, Kenya,
Zimbabwe, Namibia, Uganda, Argentina, Tanzania, Cuba, Bolivia, Ecuador,
Venezuela, Nicaragua, Sierra Leone and Nepal. The African Caribbean Pacific
(ACP) Group, the LDC group and the African Group of countries also lent support
to India's view that a solution had to be found to the problem raised by India.

We were able to build a broader coalition of support forcing US and EU to
cede ground. India declined a country specific carve out and insisted that
protection must be available to all developing countries. After intense negotiations
over 3 days, a few hours before the Conference was scheduled to end, a revised
draft text was placed before the membership, which addressed our core concerns.
It provides for an interim mechanism to be put in place and to negotiate for an
agreement for a permanent solution for adoption by the 11th Ministerial
Conference of the WTO. In the interim, until a permanent solution is found,
Members will be protected against challenge in the WTO under the Agreement on
Agriculture in respect of public stockholding programmes for food security
purposes. It unambiguously stated that the interim solution shall continue until a
permanent solution is found. By implication, India will have the flexibility of
providing support to its farmers without the apprehension of breaching its WTO
entitlements. It has also effectively led to a commitment from Members of the
WTO to work on a permanent solution as part of a post-Bali work programme.
Now we will be preparing for negotiations for arriving at a permanent solution.
Countries which do not run such public stockholding programmes also retain the

flexibility to introduce them if they so wish to.
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I would also like to make it clear that nothing in the aforesaid agreement
impinges on our food security program for the poor and vulnerable sections of
society, which is very much part of our sovereign space. This has never been part
of negotiating agenda in WTO nor can ever be allowed to be.

On Trade Facilitation, our proposals on Customs Cooperation and those
relating to agricultural exporters found acceptance amongst the membership. The
Trade Facilitation Agreement which was also endorsed by India is basically aimed
at greater transparency and simplification of customs procedures, use of electronic
payments and risk management techniques and finally faster clearances at ports,
all of which would reduce transaction costs and bring about enhanced trade
competitiveness. Many of these have already been implemented by India as part of
our broader efforts for liberalization and simplification of procedures.

I would like to conclude by saying that the Bali Ministerial meeting was a
landmark one in the history of WTO. It re-affirmed India's leadership role amongst
the developing countries and also demonstrated our diplomatic ability to build
consensus. We were able to arrive at a balanced outcome which secures our
supreme national interest. India was key to arriving at a breakthrough and shaping
the first agreement since the creation of the WTO 18 years ago. India's
constructive approach in negotiations was acknowledged by all member states. We
have managed to retain the centrality of the development dimension in the Doha
Round.

A positive outcome at Bali has also strengthened the credibility of the WTO
as an institution. We have been able to give a clear signal to the world that while
India is prepared to engage, it will not accept an un-balanced agreement. It will
under no circumstances compromise the fundamental issues pertaining to food

security, livelihood security and the welfare of its subsistence farmers and poor.

... (Interruptions)
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12.11 hrs.

(i) Status of implementation of the recommendations contained in the 61* to
64™ Reports of the Standing Committee on Health and Family Welfare on
Demands for Grants (2012-13)"

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ABU HASEM KHAN CHOUDHURY): Madam, in pursuance
of the Direction 73A of the Directions by the Speaker, Lok Sabha, on behalf of

Shri Ghulam Nabi Azad, I beg to lay a statement regarding the status of

implementation of the recommendations contained in the following reports of the

Standing Committee on Health and Family Welfare on:-

(D

)

3)

61" Report on the Action Taken by the Government on the
recommendations/observations contained in the 55th Report of the
Committee on Demands for Grants (2012-13) (Demand No.47), pertaining
to the Department of AYUSH, Ministry of Health and Family Welfare;

62" Report on the Action Taken by the Government on the
recommendations/observations contained in the 57th Report of the
Committee on Demands for Grants (2012-13) (Demand No.49), pertaining
to the Department of AIDS Control, Ministry of Health and Family
Welfare;

63 Report on the Action Taken by the Government on the
recommendations/observations contained in the 56 Report of the
Committee on Demands for Grants (2012-13) (Demand No.48), pertaining
to the Department of Health Research, Ministry of Health and Family
Welfare; and

* Laid on the Table and also placed in Library, See No. LT 10194/15/13.
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(4) 64™ Report on the Action Taken by the Government on the
recommendations/observations contained in the 54™ Report of the
Committee on Demands for Grants (2012-13) (Demand No. 46), pertaining
to the Department of Health and Family Welfare, Ministry of Health and
Family Welfare.

12.11 Y hrs.

(iii)Status of implementation of the recommendations contained in the 183"
Report of the Standing Committee on Transport, Tourism and Culture on
Demands for Grants (2012-13), pertaining to the Ministry of Shipping.”

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR):
Madam, on behalf of Shri G.K. Vasan, I beg to lay a statement regarding the status
of implementation of the recommendations contained in the 183™ Report of the
Standing Committee on Transport, Tourism and Culture on Demands for Grants

(2012-13), pertaining to the Ministry of Shipping.

... (Interruptions)

* Laid on the Table and also placed in Library, See No. LT 10198/15/13.
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12.12 hrs.

(iv)Status of implementation of the recommendations contained in the 33™
Report of the Standing Committee on Coal and Steel on Demands for Grants
(2013-14), pertaining to the Ministry of Coal.”

THE MINISTER OF COAL (SHRI SHRIPRAKASH JAISWAL): Madam, I beg
to lay the statement on the status of implementation of the recommendations
contained in the 33rd Report of the Standing Committee on Coal and Steel (15
Lok Sabha) in pursuance of Rule 389 of the Rules of Procedure and Conduct of
Business in the Lok Sabha, and Directions of the Hon. Speaker, Lok Sabha issued
vide Lok Sabha Parliamentary Bulletin — Part II dated September 1, 2004.

Action taken statements on the recommendations/observations contained in
the Report of the Committee have been sent to the Standing Committee on Coal
and Steel.

The present status of implementation of recommendations made by the
Committee is indicated in the annexure to my statement which is laid on the Table
of the House. I would not like to take the valuable time of the House to read out all
the contents of this Annexrure. I would request that this may be considered as

read.

* Laid on the Table and also placed in Library, See No. LT 10199/15/13.
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12.12 V5 hrs.

(v)Status of implementation of the recommendations contained in the 35™
Report of the Standing Committee on Coal and Steel on Demands for Grants
(2013-14), pertaining to the Ministry of Steel.”

THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA): Madam, I beg to
lay the statement on the status of implementation of the recommendations
contained in the Thirty-fifth Report of the Standing Committee on Coal and Steel
(15™ Lok Sabha) in pursuance of the Direction 73-A of the Hon. Speaker, Lok
Sabha vide Lok Sabha Bulletin — Part II dated 1% September, 2004.

The aforesaid Thirty-fifth Report was presented to the Lok Sabha and laid
in Rajya Sabha on 2™ May, 2013. The Report relates to the examination of
Demands for Grants of the Ministry of Steel for the year 2013-14.

The Committee in the said Report has made a total of Twenty One
recommendations on aims, objectives and achievements of the Ministry indicating
the points where action is called for on the part of the Government.

The Action Taken Statement on the recommendations/observations
contained in the Report of the Committee had been sent to the Standing
Committee on Coal and Steel on 8" November, 2013.

The present status of implementation of various recommendations made by
the Committee is indicated in the Annexure of the Statement, which is hereby laid
on the Table of the Lok Sabha. I would not like to take the valuable time of the
House in reading out all the contents given in the Annexure. I would request that

this may be considered as read in the House.

... (Interruptions)

" Laid on the Table and also placed in Library, See No. LT 10200/15/13.
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12.13 hrs.

(vi) Status of implementation of the recommendations contained in the 33m
and 34™ Reports of the Standing Committee on Chemicals and Fertilizers on
Demands for Grants (2013-14)."

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION AND MINISTER OF STATE OF THE
MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
Madam, I beg to lay the following statements regarding:-

(1)  the status of implementation of the recommendations contained in the 33rd
Report of the Standing Committee on Chemicals and Fertilizers on
Demands for Grants (2013-14), pertaining to the Department of Fertilizers,
Ministry of Chemicals and Fertilizers; and

(2)  the status of implementation of the recommendations contained in the 34th
Report of the Standing Committee on Chemicals and Fertilizers on
Demands for Grants (2013-14), pertaining to the Department of Chemicals

and Petrochemicals, Ministry of Chemicals and Fertilizers.

... (Interruptions)

* Laid on the Table and also placed in Library, See No. LT 10201-10202/15/13.
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12.13 5 hrs.

(vii) Status of implementation of the recommendations contained in the 107"
and 108™ Reports of the Standing Committee on Commerce on Demands for
Grants (2013-14)."

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND

INDUSTRY (DR. EM. S. NATCHIAPPAN): Madam, I beg to lay the following

statements regarding:

(1)  the status of implementation of the recommendations contained in the 107th
Report of the Standing Committee on Commerce on Demands for Grants
(2013-14), pertaining to the Department of Commerce, Ministry of
Commerce and Industry; and

(2)  the status of implementation of the recommendations contained in the 108th
Report of the Standing Committee on Commerce on Demands for Grants
(2013-14), pertaining to the Department of Industrial Policy and Promotion,
Ministry of Commerce and Industry.

... (Interruptions)

" Laid on the Table and also placed in Library, See No. LT 10203-10204/15/13.
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12.14 hrs
PAPERS LAID ON THE TABLE - Contd.

MADAM SPEAKER: Item no. 10 — Shri Paban Singh Ghatowar

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR):
Madam, on behalf of Shrimati Jayanthi Natarajan, I beg to lay on the Table:-
(1) A copy of the Compendium of Notifications (Hindi and English versions)
of the National Tiger Conservation Authority.
(Placed in Library, See No. LT 10101/15/13)
(2) (i) A copy of the Annual Report (Hindi and English versions) of the
Padmaja Naidu Himalayan Zoological Park, Darjeeling, for the year
2009-2010, alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Padmaja Naidu Himalayan
Zoological Park, Darjeeling, for the year 2009-2010.
(3) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (2) above.

(Placed in Library, See No. LT 10102/15/13)

(4) (1) A copy of the Annual Report (Hindi and English versions) of the
Padmaja Naidu Himalayan Zoological Park, Darjeeling, for the year
2010-2011, alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Padmaja Naidu Himalayan

Zoological Park, Darjeeling, for the year 2010-2011.
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(5) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (4) above.

(Placed in Library, See No. LT 10103/15/13)

(6) A copy of Notification No. S.O. 3299(E) (Hindi and English versions)
published in Gazette of India dated 1% November, 2013, regarding the
appointment of non-official members to the National Biodiversity Authority

issued under sub-section (3) of Section 62 of the Biological Diversity Act, 2002.
(Placed in Library, See No. LT 10104/15/13)

... (Interruptions)
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12.14 % hrs.
MOTION RE: 53" REPORT OF BUSINESS
ADVISORY COMMITTEE

THE MINISTER OF URBAN DEVELOPMENT AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI KAMAL NATH): Madam, I beg to move

the following:-

“That this House do agree with the 53" Report of the Business
Advisory Committee presented to the House on 13™ December,
2013

MADAM SPEAKER: The question is:

“That this House do agree with the 53™ Report of the Business
Advisory Committee presented to the House on 13™ December,
2013.”

The motion was adopted.

... (Interruptions)
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12.15 hrs

CONSTITUTION (SCHEDULED TRIBES) ORDER
(SECOND AMENDMENT) BILL, 2013"

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER OF PANCHAYATI
RAJ (SHRI V. KISHORE CHANDRA DEO): Madam, I beg to move for leave to
introduce a Bill further to amend the Constitution (Scheduled Tribes) Order, 1950
to modify the list of Scheduled Tribes in the States of Tamil Nadu and
Chhattisgarh.

MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution (Scheduled Tribes) Order, 1950 to modify the list of
Scheduled Tribes in the States of Tamil Nadu and Chhattisgarh.”

The motion was adopted.

SHRI V. KISHORE CHANDRA DEO: I introduce the Bill.

... (Interruptions)

* Published in the Gazette of India, Extraordinary, Part-II, Section —2, dated 17.12.2013.
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12.15% hrs.
MATTERS UNDER RULE 377 *

MADAM SPEAKER: Hon. Members, the Matters under Rule 377 shall be laid on
the Table of the House. Members, who have been permitted to raise matters
under Rule 377 today and are desirous of laying them, may personally hand over
slips at the Table of the House immediately. Only those matters shall be treated as
laid for which slips have been received at the Table within the stipulated time. The
rest will be treated as lapsed.

... (Interruptions)

(i) Need to include Rajasthani language in the Eighth
Schedule to the Constitution

it Ml RiE J@Ea (OEE) @ IO & 6 HAS Al Y U AT HINT [oRRATT &
! |faum @t sedt gt # e ura T8 ¥ |

RIS HINT & AT & ORI fAgra4r 1 Aot Udd &R gl & | 3f: A0
WRBR A RY ¢ b AGRAF WINT DI AAGT DI ATSd] AT H R Y& PR A6
HIRIAT & HRA B HaT B |

* Treated as laid on the Table.
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(ii)Need to withdraw the increased rentals on salt lands and
make the Central Advisory Board for salt functional in
the interest of small salt manufacturers

SHRI S.S. RAMASUBBU (TIRUNELVELI): India occupies third position in the
production of salt after China and USA. Presently we are producing 220 lakh
tonnes of salt which stood at 19 lakh tonnes at the time of Independence.
Countrywide about 6.09 lakh acres of land are under salt production and 11,800
manufacturers are in this field. Among them, small manufacturers who are having
less than 10 acres are 87.6%. In our country, we are consuming 59 lakh tonnes of
salt directly, 107 lakh tonnes are used for industrial purposes and 35 lakh tonnes
are exported.

Besides Gujarat, Tamilnadu and Andhra Pradesh are producing huge
quantities of salt. Though the Union Government does not impose any tax on salt
production, the producers are shocked by the issue of recent circular by the Union
Government. It states that 1) ground rent increased to Rs. 120 per acre per annum
from Rs. 5. i1) Assignment Fee or Lease Rent which was at Rs.10 per tonne is
increased to Rs. 100. Further, the Government also sought to collect the increased
ground rent in lumpsum with retrospective effect from January 2013. Another
move of the Government is to tender out salt pan lands after the expiry of lease
period. The manufacturers have been taking lease lands belonging to the Centre.
This will greatly affect the small land holders as they have created infrastructure
including wells, scrapping pans, brine reservoirs and evaporation pits, roads,
buildings and provision of electricity on the lands and they will end up losing their
investments. Assignment Fee is to be revised every three years. However, there is
no guarantee for salt production because it depends on the weather. Before
implementing this proposal, manufacturers were not consulted. Moreover, the
Central Advisory Board for Salt has not been functioning for over 15 years and the
manufacturers have no forum to represent their genuine grievances. In our

country, salt production stood at 100 tonnes only whereas experts suggest that it
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can be raised to 300 tonnes. Government should focus its attention to increase the
acreage of salt production thereby raise the revenue instead of levying steep hike
in Ground Rent, Assignment Fee, etc.

I shall, therefore, humbly urge upon the Union Government to take
necessary steps for immediate roll back of increased rentals on salt lands and to
make functional the Central Advisory Board for Salt in order to render justice to
the small salt manufactures so as to make availability of salt to the consumers at

affordable price.
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(iii) Need to provide canal-based augmented drinking as well as irrigation
water supply under NABARD scheme for villages of Badhra region in
Bhiwani-Mahendragarh Parliamentary constituency, Haryana

SHRIMATI SHRUTI CHOUDHRY (BHIWANI-MAHENDRAGARH): I would
like to draw the attention of the House to the need of providing canal-based
water supply under NABARD Scheme to Badhra Region, District Bhiwani in my
Parliamentary Constituency Bhiwani-Mahendergarh (Haryana).

Badhra region of Bhiwani district is a chronically drought affected area
and there is an acute shortage of drinking water. Further, the tubewell scheme is
not successful due to too much depletion in groundwater level and the quantity
and quality of underground water in the area poses a problem. I would like to
bring to your kind notice that since Jan 2013, the State Government of Haryana
has declared about 75 villages of Badhra region as "Dark Zone" to control
depletion in groundwater level in this over-exploited area of South Haryana.
The Government has imposed total ban on drilling of new borewells,
distribution of transformers to the existing tubewells and power connection to
the new tubewells. As a result, the people in the area are facing a grave
problem due to acute scarcity of sustainable drinking and irrigation water.
Hence, a major project for providing "canal based' augmented drinking water
supply under NABARD scheme to about 75 villages of Badhra Assembly
Constituency is the need of the hour.

I earnestly urge the Hon'ble Minister for Rural Development to look into
the matter personally and issue necessary instructions to the authorities
concerned to take steps to establish a major project for providing "canal
based' augmented drinking as well as irrigation water supply under NABARD
scheme for about 75 villages of Badhra Region, promptly. As a result, the people
of this backward region of South Haryana will be benefitted with safe potable/

irrigation water.
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(iv)Need to take appropriate punitive action against administrative officers
for negligence in making proper arrangement for handling public
congregation leading to death and injury to people due to stampede
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(v) Need to release input subsidy to farmers affected by natural
calamities in Karimnagar district, Andhra Pradesh

SHRI PONNAM PRABHAKAR (KARIMNAGAR): I would like to draw the
attention of the House on the dire need to release input subsidy to farmers affected
by different natural calamities in Karimnagar District, Andhra Pradesh, from the
year 2011 to 2013.

In this regard, I would like to state that in March, 2011 due to hailstorms, 4
mandals, 20 villages and 352 farmers were affected and 165.10 hectares of crop
were damaged in Karimnagar District and the input subsidy required is Rs.
619125.00. In April, 2011, due to hailstorms, 16 mandals, 100 villages and 19659
farmers were affected and 8390.78 hectares of crop were damaged and the input
subsidy required is to the extent of Rs.39070673. In April & May, 2012, due to
hailstorms, 19 mandals, 159 villages and 17547 farmers were affected and 7956.83
hectares of crop damaged and for this input subsidy of Rs. 46456840.00 is
required. In February, 2013, due to hailstorms, 25 mandals, 325 villages and
22782 farmers were affected and 8241.94 hectares of crop were damaged and for
this input subsidy required is Rs.65312553.32. In the month of April, 2013, due to
hailstorms, 15 Mandals, 158 villages and 17054 farmers were affected and 4523.90
hectares of crop got damaged and for this input subsidy required is
Rs.25894944.30. Again in April. 2013 due to hailstorms 8 mandals, 38 villages
and 4920 farmers were affected and 2085.89 hectares of crop were damaged and
for this input subsidy required is Rs.20846730.90. In May, 2013, due to
hailstorms, 3 mandals, 8 villages and 350 farmers were affected and 157.58
hectares of crop area got damaged and for this input subsidy required is
Rs.1575800.00.

Hence, I request the Hon'ble Minister for Agriculture to kindly release the
total input subsidy to the tune of Rs199776666.52 immediately to help the 90
mandals, 808 villages and 82664 farmers affected in the Karimnagar District in

Andhra Pradesh.
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(vi)Need to deploy adequate security personnel and beef up security at
railway stations at Pune, Shivajinagar, Hadapsar, Kirkee, Dehuroad and
Lonawala in Maharashtra

SHRI SURESH KALMADI (PUNE): Railway stations at Pune, Shivajinagar,
Hadapsar, Kirkee, Dehuroad and Lonawala are lacking adequate security
arrangements.

The sanctioned strength of GRP personnel at Pune railway Station is 170
but currently there are only 125 GRP constables. Given the large jurisdiction of
Pune station, it actually needs at least 200 policemen as there is a need to deploy
policemen at each of the dozen entry points, platforms and on trains. Besides that a
number of policemen have to be deployed for frequent VIP visits which further
shrink the availability of police for general passengers.

Similarly, the actual strength of RPF personnel is only 414 at above said
stations against the sanctioned strength of 514 and a plan to deploy 200 more has
remained on paper only.

As of now there are only 12 woman GRP constables at Pune Station
whereas there should be at least 50 as they are required to be deployed at women's
coaches in local, express, passenger trains and on platforms as well.

Considering the growing need of security personnel, I urge upon the
Minister of Railways to deploy adequate strength of security personnel and beef

up security at above said railway stations.
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(vii)Need to expedite the process to accord approval to the proposal of
Government of Madhya Pradesh for declaring Bargi right Bank Canal
project as a national project and sanction the required funds for the project
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(viii) Need to construct a new bridge adjacent to ‘Sardar Bridge’ near
Jhadeshar on N.H. 8 in Bharuch Parliamentary Constituency in Gujarat
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(ix) Need to provide adequate medical assistance to all the people seeking help
for medical treatment from Prime Minister’s National Relief Fund
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(x) Need to take steps to protect the interests of Areca nut
farmers in the country
SHRI NALIN KUMAR KATEEL (DAKSHINA KANNADA): Areca nut is used
in religious, social and cultural ceremonies in the country. There are thousands of
families engaged in cultivation, trade and marketing of Areca nut in 12 States.

Many researches have stated that Areca nut is a useful product. The High
Court of Karnataka has upheld the same in its Judgment in the year 2007.

However, Areca nut growers are very much concerned over the recent
developments for prohibiting the use of tobacco and betel nut (Areca nut) as
ingredients in any food products.

Therefore, I would like to impress upon the Union Government that
keeping the traditional background of the Areca nut and also the livelihood of
thousands of families in mind, Areca nut must be classified as a useful product and
any move which would affect the interest of Areca nut growers may be stopped

with immediate effect.
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(xi) Need to transfer land and ownership rights to landless people particularly
‘Dikkus’ in Jharkhand

SHRI NISHIKANT DUBEY (GODDA): I refer to an extract of the Report of
the Office of The Santhal Parganas Inquiry Committee, Patna, submitted by its
Chairman Mr. R.E.Russel to the then Governor of Bihar Sir Thomas Alexander
Stewart on the 10™ of September, 1938 (Page 47, Chapter XII, para 124). This
extract clearly shows how the committee in its report considered the question
of whether any relaxation can and should be made with respect to
relaxations in the matter of transfer of Land. "Relaxations in the matter of
transfer have always been followed by a rapid growth of alienation and of
exploitation and the fact that it has from time to time been necessary tighten
up, rather than relax the law", the report states. The report further state - Of
course the present total prohibition on transfer cannot be maintained forever,
but the time has not yet come when that valuable means of preserving the
cultivator on his land can be dispensed with and further states that- "we think
that some relaxation may now be made in the case of Dikkus, but none in the

case of aboriginals."

Thus this matter may be considered afresh and look at the
implementation in the comprehensive and holistic manner, rather than
piecemeal basis, particularly for the Dikkus. The latter people are suffering
immensely as the restrictions means that there is no bank finance available,
government does not provide any irrigation facilities, while other basic
facilities can also not be availed, as they cannot utilize the value of this land in
any manner for life or even in death. This is the reason for the massive, above

80 per cent poverty estimates in the state of Jharkhand.
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(xii) Need to fill-up backlog vacancies in Banaras Hindu University
and also ensure adherence to rules in filling up vacancies
meant for reserved categories
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(xiii) Need to take urgent action to contain Japanese Encephalitis causing
death of children in districts of Eastern Uttar Pradesh
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(xiv)Need to resume construction of N.H.-28 from Piprakothi
in Bihar to Kasya in Uttar Pradesh
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(xv)Need to relax rules for issuance of passports to persons not having
marriage certificates in the country particularly in Tamil Nadu

SHRI ABDUL RAHMAN (VELLORE): Hardship is being faced by the people
of Tamil Nadu who apply for new passports if their marriages are not registered
by the Registrar. Tamil Nadu is one of the States which enacted compulsory
marriage registration act in 2009. However, there is no punitive action for this
in the State. There is lack of awareness about it among people. However, if
people apply for such registered marriage certificates along with marriage proof
for the purpose of applying for passports, it is told that there is no provision in
the act to apply after 90 days from the date of marriage. If such people apply for
new passports or their renewal, all their applications are rejected by the
authorities citing the reason that no marriage certificate is issued by the
Registrar even though the marriage certificates traditionally been issued by

the Local Administration of Masjids, Churches and Temples are attached.

Alternatively, as there is a common official procedure of producing
marital proof all over the country in the form of a notarized joint photo
affidavit, Passport Issuing Authority should accept such legal instruments
irrespective of the States in the country. If this mode of submission is also
rejected, there is no possibility at all for those who have not registered their
marriages within the stipulated period of 90 days. While there is no punishment
from the State administration for not registering the marriages, punishment is
meted out by the passport administration in the form of rejection of their

applications.

Therefore, immediate and appropriate action should necessarily be
taken by the Ministry of External Affairs to ensure that the genuine passport

applicants do not face such difficulties further.
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(xvi) Need to accord separate status to All India Railway Engineers
Federation to represent their grievances
SHRI BIBHU PRASAD TARAI (JAGATSINGHPUR): All India Railway
Engineers Federation (AIREF) representing around one lakh Junior Engineers and
Senior Section Engineers of Indian Railways has been working for safe movement
of millions of passengers daily. The AIREF, keeping in view the nature of duties,
responsibilities, pay scales, service status, promotion prospectus, etc. of its
engineers, has been demanding since long for recognition in order to represent
their problems appropriately. In this regard, the Railway Safety Review
Committees (Khanna, Wanchoo committees, etc.) have recommended separate
platform. As the Engineers are coming under the supervisory category, they
should not be clubbed with the labour unions of Railways, similar to Defence
Ministry, CPWD, etc. Hence, I would like to urge upon the Government to look
in to the matter and accord the status of separate Federation for Railways

Engineers like RPF, Group-C & Group-D Associations of Railway Board.
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(xvii) Need to conduct audit of all the eligible education loan under
Central Scheme to provide Interest Subsidy for the period of
moratorium on Educational Loans taken by students from
economically weaker sections
SHRI THOL THIRUMAAVALAVAN (CHIDAMBARAM): I would like to bring
to the kind attention of the Government that all the banks do not pass on the full
interest subsidy to the eligible students who have availed loans under Education

Loan from the banks.

As per the "Central Scheme to provide Interest Subsidy (CSIS)" launched
by Ministry of HRD, full interest subsidy is provided for the moratorium period
(i.e. Course Period plus one year or six months after getting job, whichever is
earlier) on educational loans availed by students from Economically Weaker
Section (EWS) under IBA educational loan scheme, to pursue Technical/
Professional courses in India. The scheme is effective from the academic year
2009-10.

Many students are complaining that the banks do not provide them full
subsidy. Though the students are not required to pay even a single rupee by way of
interest for the moratorium period, the banks force the poor students to pay
interest. Banks do not claim the full subsidy from the Government and because of
the lapses of bank officials, the poor students are forced to borrow money from
outside at huge interest and pay the interest. In many of the cases, banks have
failed to submit claim to the nodal bank within the time and consequently, the
poor students are forced to pay interest.

Further, many of the branch managers misguide the students about the
interest subsidy (CSIS) scheme. Banks do not give serious importance to create
awareness about interest subsidy scheme among the students and their own

officials.
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Because of the poor implementation of the scheme by the banks, the
scheme itself gets defeated. I, therefore, urge upon the Government to immediate
arrange CAG/RBI audit of all the eligible education loan accounts to find out
whether the banks have claimed the interest subsidy properly and pass on the
benefits to poor students. I also urge upon the Government to take stern action
against those officials of the Bank who are not properly implementing the CSIS
Scheme and it is my humble submission to the Government, instead of paying

interest subsidy, students should be given interest free Education Loan.
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12.16 hrs

ANNOUNCEMENT BY THE SPEAKER
Notice of Motion of No-Confidence

MADAM SPEAKER: Hon. Members, I have received a notice of Motion of No-
Confidence in the Council of Ministers from Shri Modugula Venu Gopala Reddy
which I am duty bound to bring before the House. Unless the House is in order, |
will not be in a position to count the 50 Members who have to stand in their
assigned places so that I can ascertain as to whether the leave has been granted or
not. Therefore, I request all of you to go back to your seats so that I can count 50
Members.

... (Interruptions)
MADAM SPEAKER: It is a Motion of No-Confidence, so I have to count 50
Members. You have to be on your respective places.

... (Interruptions)
MADAM SPEAKER: Please go back to your seats..

... (Interruptions)
MADAM SPEAKER: Please go back.

... (Interruptions)
MADAM SPEAKER: Please go back. I have to count 50 Members.

... (Interruptions)
MADAM SPEAKER: Please go back.

... (Interruptions)
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MADAM SPEAKER: Since the House is not in order, I will not be able to bring
the notice before the House.

... (Interruptions)
MADAM SPEAKER: The House stands adjourned to meet again tomorrow, the
18™ December, 2013 at 11 a.m.
12.17 hrs

The Lok Sabha then adjourned till Eleven of the Clock
ogednesday, December 18, 2013/Agrahayana 27, 1935 (Saka).


reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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